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(d) Yes, Sir. Eviction proceedings have 
been initiated under the Public Premises 
(Eviotion of Unauthorised Oceupa its) Act, 
1971 in a large number of cases and the 
encroachments are removed from time to time 
accordance  with  the  law, 

(d) No, Sir. 

 

Reservation Quota for Trains Passing 
Through Solapur Station 

4268.  SHRI MURLIDHAR CHAND-
DRAKANT BHANDARE: 

SHRI SUSHILKUMAR 
SAMBHAJIRAO SHINDE: 

Will the Minister of RAILWAYS be 
pleased to refer to reply to Unstarred 
Question 388 given in the Rajya Sabha no 
25th November 1992 and state: 

(a) whether any requests regar 
ding increasing the reservation for 
trains passing through solapur have 
been received from Members of 
Parliament or Chamber of Commerce 
and Industry and other public repre 
sentative bodies during the last 
twenty months; and 

(b) if so the extent of increase in 
quota sought and to what extent 
the quota has  been  increased? 

THE MINITSER OF STATE IN' THE 
MINISTRY OF RAILWAYS (SHRI K C. 
LENKA): (a) Yes, Sir- 

(b) A Statement is attached. 

 


